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DR. NAUNIHAL SINGH (Uttar Pradesh):
Madam, I wish to mention only one point. I will
take half-a-minute. See, in economics we have
learnt there are five factors of production------------
man, money, machines, land and materials.
Even if you gave them all or make them avail-
able, there was one thing, the most important
element which was missing in ihe Governmen-
tal activity and that was professional manage-
ment. That professional management was not
available to these public sector undertakings
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and this is one of the factors responsible for
failure and sickness because most of the com-
panies were managed by IAS officers: they were
not professionally trained They were not tuned.
They had no attitude They had never seen the
face of a labourer or machine or anything
related to it. So I construe that it was a major
blunder on the part of the Government not to
have professionals to manage these public sec-
tor undertakings, and huge funds were lost.

Everything will be lost unless you have pro-
fessional management in these public sector
undertakings. Thank you

THE DEPUTY CHAIRMAN : Now we will
take up the Statutory Resolution and the
Jammu and Kashmir Appropriation (No. 2)
Bill. 1993 for consideration. Before that, we have
two messages from the Lok Sabha.

MESSAGES FROM THE LOK SABHA

(I) The Appropriation (Railways) No. 3
Bill, 1993.

(II) The Appropriation (Railways) No. 4
Bill, 1993.

SECRETARY-GENE RAIL: Madam. I have
to report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha :—

@
"In accordance with the provisions of rule 96
of the Rules of Procedure and Conduct of
Business in Lok Sabha. I am directed to
enclose the Appropriation (Railways) No. 3
Bill. 1993, as passed by Lok Sabha at its sit-
ting held on the 25th August. 1993.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110
of the Constitution of India."

an

"In accordance with the provisions of rule %
of the Rules of Procedure and Conduct of
Business in Lok Sabha, I am directed fo
enclose the Appropriation (Railways) No. 4
Bill, 1993, as passed by Lok Sabha at its sit-
ting held on the 25th August, 1993.

2. The Speaker has certified that this Bill is a
Money Bill within the meaning of article 110
of the Constitution of India."

Madam, I lay a copy of each of the Bills on
the Table.



355 Statutory Resolution Seeking
Approval of the Continuance
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I. STATUTORY RESOLUTION SKKKING
APPROVAL OF THE CONTINUANCE IN
FORCE OF PRESIDENT'S PROCUMA-
TION IN RELATION TO THE STATE OF
JAMMU AND KASHMIR

II. THE JAMMU AND KASHMIR APPRO
PRIATION (NO. 2) BILL, 1993-Contd
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President's Proclamation in 356

Relation to Jammu and
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